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4,.4 . 01 ' 	 put up only after removal of 

the defects. The Deputy Registrar 

Tb 	 ' to look into the matter and take 

bt t'i's 	 - 	 remedial measure. 
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IPO/u 	 50S 	 ' Member 	 Vice-Chairman 
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0 A No 392/2000 

8.8.2001 	Office to issué notice to the appliai.' 

- 	 for compliance of the, defects with a cofj  
to the respective icounsel. List for orders c 

* 	 19.9.01. 

2 	 I 
V Ch  

nkm 

, ,• 	
19.).01 	No steps have been taken despiti. 

-- 	 order passed by the tribunal. 	S 

.•'S 	 List on 16/11/01 tororde 	' 

ø 

Vic-Chairynan. ea 

16.11.01 	The appli5atiOfliS detective.. 

%...IntjrnatiOfl aboutitS defect was jssu 

to the applicant, but the applicant' 

&-s 	 has not rectiflied the defects so fE. 

The appliCant is ordered to rectify 

,ó 	 , the defects.-, 
• 4) 3l5-)S75-s 	 * 	List, tI 	case on 14.12.2001 

4 	 - 	 for further order. 
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- 	. 	•. t 141201 	•' None is present for the 	1ica 

-.'. . 	 The applicaticfl-is derectiv. QPfice 

to inform the applicant to rnoze the 

C-dt' 0U-J77/f2 	 defect.. LL8t on 11.1.02 for order. 
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0. '.392 of 2001 

Notes of the_Registry 	 Order oF ite Trilmnal 

11.1.02 I 
Mr.M.Chanda learned counsel 

entered appearance on behalf of the 
applicant and priys for 3 woeks time 
to rectify the error. Prayer Ic alloued, 
List on 13.2902 for ordors, 

im 
	 Vice-.Chajan 

11.3.2002 

s- 	- 
. 	.R. (10d 

None appears for the applicant. The 

errors areais not corrected. List the matter 

only, after rem va1 of the defects. 

Vice-Chairman 

None is presont for the applicant. 
On 193.2002 the direction was givon to 
rnova the defects. The office note 
dated 11.402 shows that run'nder issued 

to the applicant to reuove the defects. 
But the reply is not reeive from the 

applicant. List after ro tta ddfects, 
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Date ( 	 Order of the Tribunal 	
VV 	

V 

The 	application 	- pendiig 

before this Bench since 4th October, 

200 ?. 	The, 	Registry 	found 	the 

application defective and pointed, out 

the flaws and advised for removal of 

the 	same. , Despite 	opportunity 	given 

no 	steps 	were 	taken 	to 	rectify 	the 

error. There is none to represent' the 

applicant. 	The 	appointed 	counsel 	of 

the applicant are absent today alo. 

V In 	the. 	circurnstanàes, 	- the 

application, 	is 	returned 	to 	the 

applicant with the permission to the 

applicant 	to 	present 	appropriate 

application 	in 	accordance 	with 	law 

within two ntonths from the receipt of 

the 	application, 	from 	this 	Bench. 

Office 	to 	act 	accordingly 	Ti 

transmit 	the 	application,, alongwith 

this 	order 	to 	the 	applicant s  

Vforthwjth. 	Office.,as 	also, to 	inform 

about the dfects td the applicant. 

The 	case 	accordingly 	stands 

diposed. 	. 

No order as to costs. 
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L1TT2CCD 	I 
A 	In the Central Administrative Tribunal 

	

Ui wnFtj Bench. 	I 	 Gauhati Bench 	: Gauhati 
I 

2000 

Sri G.Radha Krishnàn 

S/C Lt, G.Chengal Raya Chetty 

90 En, CRPF, c/o(6 APO) 

Pharrrnacist, CRPF, Rarnpur (U.P) 

II 	 At present 90 Bri, CRPF, A.D.Nagar 

Agartala, P.S. West Agartala, District 

• 	
Tripura West, risidint at A.D. Nagar 

Agartla, Tripura West._ 

Applicant 

-Versus- 

• 	 1, Union of India 

represented by the Seccetary / 

Ministry of Home Affairs, Govt. of 

• 	 India. New Delhi 

2, Drector General of CRPF 

C.G,O,, Complex, Lodhi Road 

Contd. P/2 

/ 



-2- 

New Delhi- 110 003 

3. Addi. DIGP (CRPF) 

Group Centre CRPF Rampur -244 901 

Uttar pradesh. 

Respondents 

	

1, 	Application u/s 19(1) of the Administrati!e 

Tribunals Act of 1985 against the order dated 28.11.98 

of D.I.G.P.(CRPF), Rampur, U.P. the Resoindent No. 3 

vide order No. RXIII-1/98-D1-1 dated 28 November 1998 

dismissing the Appeal preferred against the order of 

punishment of reduction of pay, stopage of increment 

of the applicant passed by the Addi, DIG (CRPF). Rampur 

the disciplinary authority dated 2.6.98 on the basis 

of the enquiry report of the denove departmental 

enquiry and against the order of the Revisiorial 

Authority dated A 5.7,99 vide No. XIII-1/99-CS-ADM-11 

rejecting the revision case uphoding the punishment. 

	

2. 	The Applicant declares that the subjects of the 

orders aqainst which the applicant wants redress is 

Contcl, P/3 
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within the jurisdiction of the d. Tribunal as the 

applicant has been serving as pharamacist in CRPF 

now posted at 90 Bn, CRPF, A 5 D, Nagar, Agartala, 

Tripura West on transfer. 

The order of revisional authority (Inspector 

General of Police, Central Sector, CRPF, Lucknow, u.p.) 

passed on 5.7.99 upholding the order of the Appellat 

authority and as such the period of limitation as has 

already been passed in filing the application before 

the Hori'ble Tribunal. The applicant, however, has got 

sufficient cause for delay in filing the application 

before the Hon'ble Tribunal and eccordingly has filed 

a separate application for condonation delay in filing 

the application tor redress. 

The facts of the case :- 

i. 	That, the applicant has been serving as pharmacist 

in C.R.P.F and was appointed on 2.7.93 ans since then 

has been serving in C.R.P.F, as pharmacist in various 

places on transfer with all sincerity and honesty 

Contd. P/4 



4 	

r 	 4 

ii. That, while the applicant was posted to G.C. 

(CRPF), Rmpur s  Uttar pradesh arts was serving there 

he applied for 11 (eleven) days casual leave w,e,f. 

12.1.95 to 25.1.95 with the permission to avai.14.1.95 

being R.H, 15.1.95 and 26,1.95 being sunday and 

Govt. Holidy respectively to celebrate pongal festival 

on 14.1,95 and 15.1,95 as well as to atain ruhani 

'(UMA MELA', The applicant was incharge of medicines 

/Store in G,C. (CRPF) Hostal, Rarnpur (U.P) and on 

his application he spared by the duty incharge and 

the leave application was reoninended by Dr. S.K. 

Chakraborty. M.O. Incharge Medical Store (Grade-Il), 

iii, That, as per the practice as was/ is being followed 

in the G.C. Hospital Rampur, the paramedical staff 

proceed on casual leave on subm.ssion of the applica-

tion and on information to the M.C, incharge. Accor-

dingly the applicant proceeded on leave with applica-

tion recommended by Dr. S.K. Chakraborty, M.O. Irtcharge 

store of G.C. Hospital, Rampur and with the informat- 

ion and verbal sanction by Dr. Gita Das M.O.G.C. 

Hospital (CRPF), Rampur on 12,1.95, 

Contd. P/S 
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That, before submitting the leave application 

the applicant requested in person to Dr. Smt, Gita Das 

M.O. in-charge and Dr. Sri 5.1<, Chakraborty. M.O. 

in-charge store regarding the sanction of the proposed 

leave of the applicant and they consented verbally and 

admised the applicant to submit the application for 

leave for forrna sanction. Accordingly the Applicant 

submitted the leave application to the staff-Nurse 

who spared the Aoolicant and forwarded the leave app-

lication tbid the MO. Incharge store Dr. S.K. Chakra-

borty who recommended the same for formal sanction as 

noted above. On the direction of the M.O. incharge 

Dr. Smt, Gita Das the Applicant handed over the duplic-

ate keys of the Mddical store to M.O. incharge store 

and proceeded on leave. 

That, the Applicant attended the religious 

function at I MOUNT ABU' and returned to his service 

in G.C. Hospital CRPF, Rarnpur in time and date i.e. 

27.1.95. 

That, in the end of the March, 1995 it w a s 

Contd. P/6 
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learnt that M.O. incharge G.C. Hospital, Rampur, lodged 

a complaint against the Applicant alleging that the 

Applicant proceeded on leave without proper sanction. 

The Addl. D.I.G.P. (CRPF), Rarnpur, the Respondent No. 3 

on such complaint passed an order for preliminary 

enquiry (P.E) against the Applicant. The said 

preliminary enquiry was made without any chance to 

The Applicant to give clarification of the circrnsta- 

nces and position by wiich the Applicant went on leave 

and the (P.E) was conducted when the Applicant procee-

ded on leave and was on leave. 

vii. That, subsequently a departmental proceeding 

was stattd aainst the Applicant being No. 731160612 

Pharmacist by the order/memorandum vide No. P.V.tII..4/ 

95-EC II dated 23.3.95 issued by the Addl, D.I.G.P., 

G.C. (CRPF), Rampur, the Respondent No. 3 on the article 

of charges noted below:- 

a That, the Applicant while was functioning 

as pharmacist during the period from 11.1.95 

27.1.95 committed an act of misconduct in 

Contd. P/7 
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his capacity as a Govt. Servant being 

a1sented hi.mself from his duties w.e.f. 

12.1.95 to 26.1.95 without any permission 

or leave granted by the competent authority 

which is prejudicial to the interest of 

the administration under Rule 3(i) 	U(111) of 

C.CS (Conduct) Rules 1964. 

That, Sri H.DPathak. Asst, Commandant G.C. CRPF 

Rampur was appinted as enquiring officer. The Applie 

cant submitted his defence statement on the article of 

charges. The copy of the order/Memorandum vide No. P-

VIII-3/95-EC.-II dated 23 rd March, ?1995 enclosing the 

article of charges issued by the Additional D.I.G.P, 

LT 
G.C, CRPF, Rarnpur (U.P) ft. R.N. Saxena is annexed herewith 

as annexure-I while the defence statement of the 

Applicant is annexed herewith as Annexure- II. 

That, the enquiring officer conducted t h e 

departmental enquiry against the applicant without 

following the procddure as laid down under Rule 14 of 

CCS (CCA) Rule 1965. The enquiring officer while con- 

Contd. P/8 
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duct.tng the deprtmental proceeding did not make any 

preliminary hearing regarding the inspection of the 

listed documents as prayed by the accused applicant 

and asked the applicant to submit the list of witnesses 

on his behalf and did not allow the applicant to pro-

duce additional documents before recording the prose-

cution evidences. The enquiry officer did not even 

give the notice to the accused applicant for defence 

assistant by him. The file of t e departmental enquiry 

also did not speak as to whether copies of the day to 

day proceedings where handed over tb the Applicant. 

Howeier, the enquiry officer after taking the evidences 

even without following the proper procedure ccnpleted 

the departmental enquiry and the enquiry officer found 

that the charges levelled against the Applicant have 

been proved and found the applicant guilty of t h e 

charges.. The enquiry officer submitted his repdirt. 

The Mdl. GPit G.C. (cRPF) • Ràmpurr (U. P), the Respon-

dent No. 3 going through the article of charges, state-

rnents of witnesses, the evidences on records and on the 

report of the Enquiry officer passed the orders 

imposing punishment/penalty of removing the Applicant 

fran his service w,e.f. 27.10.95 by his order vide No. 

Contd. P/9 
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P VII-4/5-Estt, 2 dated 27.10.95. 

That, being aggrieved by the order of the 

disciplinary authority of reuoval of the Applicant 

from service on the basis of illegal enquiry report 

the Applicant preferred an appeal on 14.11.95 and on 

10.1.96 in continuation to set aside the order dated 

27.10.95 of the disciplinary authority, the Respondent 

No. 3. 

That, on the prayer of the applicant the Appellate 

authority, the DIGP (CRPF), Rampur (UP) Sri J.S. Negi 

by his order dated August, 1996 quashed the order of 

the Addl. DIGP,G.C. (CRPF),Rampur (UP), the Respon-

dent No. 3 who directed removal of the Applicant from 

service as said above. The Appellateg( authority 

found that the departmental enquiry (D,E) had not been 

drawn up and conducted as per the procedure laid down 

under Rule 14 of the ccs (CCA) Rules 1965 and T h e 

Appl1ate authority by his said judgment and order 

directed for de nove enquiry and also directed that 

the Applicant was to be re-insteted in his service 

with immediate effect. The said copy of judgment 

Contd. p/b 
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and order of the Appellate Authority, the DIGP (CRPF) 

Rarapur (UP) Sri J.S. Negi dated 19th August, 1996 is 

annexed herewith as Annexure-Ill. 

xii. That, as per the Appl1ate judgment and order 

dated 19th August, 1996 a fresh order/memorandum vide 

o. P,VIII-4/95-Istt-II dated 16 Oct/96 was issued by 

the Mdl. DIGP, GC. ,(cRPF), Ram.ur (UP) Sri R.N. 

Saxena proposing denovo-enquiry aginst the Applicant 

on the same article of charges. The article of charges 

ANNEXURES-IV & 

	

	
list of documents and witness had been annexed in the 

said memorandum. The copy of the said order/memorandum 

ANNEXURE..-VI 

for de novo enquiry and the article of charges and 

list of witnesses and documents are enclosed herewith as 

Annexures-IV & V. 

That, the AUdi, DIGP, the Respondent No. 3 by 

his said order dated 16th October, 1996 for de novo 

enquiry also appointed Sri H.B.0t%png, Dy.Commandant 

as enquiry officer. The copy of the said order app-

ointing Sri Gurung is annexed herewith as Annexure-VI. 

That, the Applicant as per requirement of the 

Contd. p/li 
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enquiry submitted his defence statement before the 

enquiry officer, Sri P.N.Singh who had been rep'aced 

by the order of Addl.DIGP,G.C.,(CRPF), Rampur, in 

lieu of Sri Gurung who had been transferred to 85 Bn. 

The copy of defence statement and the copy of the 

ANNEXURES 	
order replacement of the enquiry officer are enclosed 

VII & VII] 	
herewith as Annexures-Vil & 11111. 

xv. That, the enquiry officer after taking t h e 

witnesses adduced by the prosecution and after cons-

ideration of the evidences found that the charges 

levelled against the accused applicant have been proved 

and submitted report to the Disciplinary Authority, 

the Addi. IJIGP,G.C. (CRPF) Rampur (UP), the Respondent 

No. 3 who after examination of the enquiry report also 

found that the enquiry officer conducted the depart, 

mental enquiry following the procedure and submitted 

the report handing over the copy to the accused Appli.-

cant. The disciplinary authority after going through 

the enquiry report and also after consideration of the 

representation of the accused applicant decided that 

the enquiry was properly made and the charges have 

been proved and it has been established that t h e 

Contd. P/12 
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accused Applicant absented himself frcrn his duties 

w,ef. 12.1.95 to 25.1.95 without any permission and 

sanction of the leave by the sanctioning authority 

and thereby committed offence of misconduct which is 

prejudicial to the interest of the administration 

under Rule 3 and 1 of the CCS conduct rules a n d 

therefore opined that the accused Applicant deserves 

punishment for his misconduct and imposed punishment 

directing that the pay and salary of the accused 

Applicant be reduced by one stage from Rs. 6125/- to 

Rs. 6000/- in the time scale of R. 4500-125-7000/- f or 

a period of one year w.e.f. 2.6.98. The further 

punishment has been imposed directing that the accused 

Applicant will not earn increment of pay during the 

period of reduction of pay and that on the expiry of 

the period of reduction of pay will have the effect of 

postponing his future increment of any under the prov-

ision of Rule 14 of ccs(cCA) Rules 1965. It has been 

further ordered that the alleged unauthorised absence 

for the period 12.1.95 to 26.1.95 is to be treated as 

dies non and will not be connted for his service or 

I 

	

	 any other purpose. The order of punishment of the 

disciplinary authority, the respondent No. 3 on the 

Contd. p/13 
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basis of the enquiry report of de novo enquiry vide 

No. P.V.III-6/96-GC-II dated 2nd June, 1998 is annexed 

herewith as Annexure-IX. 

That, the Applicant being aggrieved and dis-

satisfied with the order punishment passed by the 

disciplinary authority, the Respondent No. 3 preferred 

an appeal before the. DIG (CRPF), Rampur, who after 

hearing the Applicant in appeal passed this 'order vide 

No. R.XIII-1/98-D1-1 dated 28.11.98 upholding the 

punishment imposed by the disciplinary authority. The 

copy of the order of the Appellate authorityi.e. of 

the DIG (CRPF), Rampur (up) is annexed herewith as 

Annexure-X•  

That, being dis-satisfied and aggrieved with the 

order of the Appellate Authority the accused Applicant 

also preferred a revisional applicaU.on before the 

Inspector General of Police, Central Sector, (CRPF), 

Lucknow (UP) who considered the revisional application 

of the Applicant and gone djhrough the records of the 

departmental eri-quiry as well as the wnquiry report, the 

order of disciplinary authority and the Appellate 

Contd. P/14 
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authority, but without considering the facts and 

circumstances and without proper appreciations of the 

evidences rejected the revisional application by his 

order vide No. R.XIII-1/99a.CS-Adm-1l dated 5.7.99. The 

ANEX1RE) 

	

	copy of the order of the revisional authority is 

annexed herewith as Annexure-XI. 

5. 	Grounds for relief: 

i. 	That, the enquiry officer in condicting the 

enquiry has not properly appreciated the evidences 

adduced by the prosecution both oral and documentary 

and thereby very illegally found that the charges 

levelled against the accused.applicant has been proved. 

The enquiring authority ought to have considered that 

as per practice all the paramedical staff proceed on 

casual leave after submitting the leave application 

and on verbal sanction. The Applicant submitted the 

leave application which was recommended by the M.O. 

Incharge Store, Dr, S.K. Chakraborty and proceeded on 

leave on the verbal sanction of M.O. Incharge Hospital 

Dr, Smt, Gita Das. The enquiry officer did not conS-

idered such normal practice being followed regarding 

Coritd. P/is 
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leave and also did not take into consideration of the 

instances of one Dr. Joshi who was attached to G.C. 

Hospital (CRPF), Rarapur, and went on leave even without 

submitting leave application to the authority but 

affixing the leave application in the door of G.O.S 

Mess but in his case though departmental proceeding 

was drawn up in the year 1997 but the disciplinary 

authority regularised his leave without imposing any 

punishment. In another case a pharmacist of Hospital 

at A1antapuz, Srinagar, Kashimir also went on leave 

only with submission of the application but his leave 

was also regularised. The enquiry officer neither 

took into consideration such other instances as placed 

by the Applicant and also did not record the instances 

and prepared the report only on the basis of prosec-

ution case without considering the facts and circumst-

ances and the instances placed by the Applicant in the 

proceeding. 

ii. That, the enquiring officer prepared the report 

on the basis of the witnesses of the prosecution Who 

are interested parties to the proceeding whichcannot 

stand in law. The disciplinary authority also without 

Contd. P/16 
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considering the entire facts and circumstances of the 

case and also without considering the normal practices 

of the paramedical staff relating to the leave a-n-d 

without considering the instances and the records has 

imposed the punishment upon the Applicant which is dis-

criminatory and unjustified, 

iii, That, the appellate authority as well as revisiv 

onal authority also without considering the facts and 

circumstances and normal practices of availing leave 

by paramedical staff and the instances placed by the 

1 . 	Applicant only on the basis of depositions of Dr. (Smt) 

Gita Das, M.O. Incharge of the hospotal and other inter-. 

ested witnesses has passed the orders dismissing the 

appeal and rejecting the revisional application 

respectively. 

iv. That, it is to be noted here that in consideration 

of the alleged remark of Dr. (Smt) Gita Das, M.O. I/C 

of the Hospotal that the leave application of the 

Applicant would be considered after inspection of DIGP 

when there was no official circular/programme before 

11.1.95 and such remarks has been made after giving 

Contd. 0/17 
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verbal consent/permission to the Applicant to proceed 

for leave is the pre-plarined act with a view to meet 

up the gnudge on the Applicant and to harass him. The 

attitude of the M.O. Incharge Hospital Dr. (Smt) Gita 

Das to harass the Applicant An all respect will be 

proved in the order vide No. A.XII.3/97-C.S-PA dated 

17th December, 1997 passed by the Additional DIGP (Adm) 

C.S.(CRPF) Lucknow, Sri Pritarn Singh who by his said 

order in the appeal preferred by the Applicant directed 

for expansion of the adverse remarks on the service 

record of the Applicant by the reporting officer M.O. 

Incharge Hospotal. In the said order Addi. DIGP (Adra) 

c.s. (cRpF) Lucknow found that the said adverse remark 

based on no adequate aviderice and are not substantia-

ted by documentary proof and shows the vindictiveness 

on the part of reporting officer. The said adverse 

remarks was made in the A.C.R of the Applicant for the 

period of 1.4.94 to 31.3.95 the vindictiveness of the 

officer concerned against the Applicant in the cause 

of implicating the Applicant allegdly remaining absented 

fran his duties without any permission and leave as 

alleged. The copy of the order of expensiari of the 

I 

ANNEXURE-XI I 
adverse remarks dated 17.12.97 is annexed herewith as 

Contd. P/18 
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Annexure-XII. The disciplinary authority as well as 

the Appllate and Revisional Authorlity also did not 

considered all such circumstances in imposing the 

punishment or in deciding the appeals and revision 

case. 

v. 	That, the Dieciplinary Authority has imposed 

more than one punishment 66r single offence which is 

against the provisions of CCS (CCA) Ruises which also 

have not been considered by the Appellate Authority 

and Revisional Authority. 

vi, That, for all this reasons the order of discip-

liriary authority basing on the improper and illegal 

enquiry report and the order of the Appellate Authority 

as well as Revisional Authority confirming t-..h-.e 

punishment on the Applicant by the disciplinary 

Authority should be declared illegal void and mis-

carriage of justice and acordingly should be quashed 

and set aside. 

6. 	The details of the remedies exhausted: 

Contd. P/19 
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The Applicant declares that Ae has aviled 

appeal before the DIGP (CRPF) Rampur (up) against 

the order of punishment passed by the Addl. DIG (CRPF) 

Rampur (UP), the Disciplinary Authority dated 2.6.98 

and revisional application before the IGP, the Central 

Sector (CRPF), Lucknow (UP) against the judgment and 

order of the Appellate Authority dated 28.11.98. 

The judgment and order of the Disciplinary 

Authority, Appellate Authority and the Revisional 

Authority are annexed in the Application as Annexures 

Ix,x & XI. 

7. 	The Applicant further declares that he had not 

previiusly filed any application, writ petition or 

suit regarding the matter in respect of which this 

application has been made before any other court or 

any other author1ty or any other Bench of the Tribunal 

nor any such application, writ petition or suit is 

pending before any of the FOrUmS. 

8 1 	As the Applicant is now serving in 90 Bn, CRPF, 

A.D.Nagar, Agartala on transfer his present applicant 

Contd. P/20 
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of redress before this Hon'ble Tribunal is within 

the jurisdiction. 

9 1 	Relief sought: 

Under the circumstances stated above it is most 

humbly prayed that the Hon'ble Tribunal be kind enough 

to consider the application of the Applicant a n d 

ould very kindly declare that the enquiry report and 

the punishment imposed on the Applicant by discipli-

nary authority as well as the order of the Appleeate 

Authority and Revisiona). Authority are illegal, vèAd 

and not maintainable and thereby so kind to pass an 

order to set aside and quash the punishment imposed 

on the Applicant. 

And for this act of kindness the Applicant as 

in dtity bound shall ever pray. 

10. 	List of the enclosures: 

Contd, P/21 
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61. 
NO. 	 Particulars 	 pages 

Bank draft for Rs. 50/- 

Petition in original 

Annexure-Memo No.P.VIII-3/95-EC-11 
dt. 23.3.95 regarding charge 

Defence Statement 

Order regarding de novo enquiry 
and direction to reinstated received 
on 19.8,96 

Memo dated 16. 10.96 Pasued by Addi. 
DIGP,G.C.(CRPF),Ra mpur 

Statement of Articles of charge 
fnamed dated 

Order dated 16. 10.96 regarding 
appointment of Sri H,B.Rugung, 
Dy,Cornmandarit as Engu.ty officer 

Defence Statement 

Order or replacement of the 
Enquiry officer 

Of ficeX order dated 2.6.98 
regarding punishment 

Officer order dated 2.6.98 
regarding rejectirof Appeal before DIGP, 
CRPF,Rampur (UP) 

13, Copy of the order of the Revisional 
authority 

Copy of the Application dt. 18.2.99 to the 
IGP Central Seëtor, CRPF,LucknoW, U.P 

Order dated 17.12.97 

Vokalatnama 

Contd. P/22 
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VERIFICATION 

I Sri G. Radha Krishanan, S/C Lt, G.Chengal Raya 

Chetty, age 51 years working as pharmacist in the office 

of the 90 Bn, CRPF, A.D.Nagar do hereby verify that 

the contents of paras 4(1) to 4(xvii) are true to 

my personal knowledge and rest of the paras are 

believed to be true on legal advice and submission 

and that I have not suppressed any material facts. 

Signature of the Applicant 

Dated:- ,24I- 	MVD 

Place :- Agartala. 

11 



çF1GL. OF THE PDDL. DIGII GsU A' CTti, C1F, IUMRJR ( UP ) 

- — 	 — 

I.VII1-3195tC.1II 	 Datod, the 23 Mar' 95 	\ 

The undersigned pDopss to hold an inquiry against 
Shri 6, Radhakrishnan, Wharncist umler Aula 14 of the Central 
Civil Sarvices (Olassif icst ion, cnnti and Appeal) Rules, 1965. \ 
The :&bstance of the imputations of nisconduct or misbehaviour 
in respect of which the inquiry is pposed to be held is set 
otittn the enclosed otatent of articles of charge LAnn.xur.I)i 
A statement of the imputations of misconduct or misbehaviour in 
stpport of each articles of charge is. enclosed (krn.xur...II). 
Alcst of docum*nts by.vhich and a l.st of withnesses by Whom, th 
aticles of charged .*ro propoacd to be sustained are also enclosed 
(krnexure 	II and 1V ) 

24 	
S 	 I 

Shri C. Radhakrishnan, SPhaacIst of GO, Hospital, CBPS' 
L 	dmpr is directed to submit within 10 days of th e receipt of 

this 	 a written statenentof h.sdefeceand flso,k tO' 
state whather he desirps to be hcard in person, 

H. is informed that an ir.quiry will be held o'niç' in res 
of those articles of charge as aDo not admitted. H. •should* 
thercfore, sjecifically adnit or deny 5  macb articl.e of charges 

1, 1J 	4 	Lbri C. tadhakishnan. Tharacist it.furthir informed 
that if he does not submit his writtri statement of defence on 
or before the date spec.ificd in ptrn 2 abow , or does Dot appear 
ifl person before the inquiring authority or oth.rwis fails or 
refuses to comply with tho provisions of Hul 14 of the CCS (CCA) 
Rules, 196, the inquiring authority my huld the inquiry against-. 
him expattea 	 -. 

54 	Attention of $hit G.  Rdhaktishflin, Thgracist is tkUt. 
I. 	

, 
to Rule 20 of the Central Civ Services Gonduct) Rule5., 1964,, 
under whid no Government servant shall bring or 1tt.!t to bring 

W itical or outside influence to bear upon any superior wthority 
further his interest in respect of matters pertaining to his so 

under the Government. If in respect of any mattsr dealt with in 
these proceedings if will be presucd thct thri C, Redhakrishnan*ii 
Tharnacist of CC Hosp. QtP, Larpur is aware of such a representat 
and that it has been made at his instance and RCtiOfl wi1 be taken 
against him for kiolation of Rule 20 o the C($ (ConducU

. 
 Rules, .1 

6. The receipt of the Mecnorandum may be acknowledged. 
I,s• 	

. 	

.5 	 - 

7R.Ne SAXd4A ) 
(DL. 010?, GO, CFIPF 

I 	
I 	 iMIU1 ( U.P ) 

£hri C, Ba 	ihn 	(Thcu 	I/a) 

Pharmacist, GC }losp. 	S 

Rapur(U.P). 

- 	 - 	 - 

'td  
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TICL 

That the said 9j G Radharishnan while 
functionin s Pharmacist dur{n the 1 riod frn 11l95 

H  to 27l95 t,mmitt an act of misconduct in his capacity 
as a G9vt. servantin that he as -ited himself from his 

duties W 0. 1 	0 120U95 to 26.1.95 without any permission or 

leave cranted by the cmpett authority, which is rejuiçial 

to the mt erest of Mmin is tra tion un d er Bul e 3 (i) (lii) of 

CCS (Conduct) Rul es .1964 	 - 

ri 

I. 
I 	C) 

H 

	

N0: 731160612 hri G 	-thakrishnan,' Pharmcist 
wS/jS hollint the char!e of tiedicine and Gnra1 Store 
f G 1os, W. ,f, 	94. 1.  He had ao1i9i for 	!YS 

w e.'f. 
BH, 15. 1,959  22. 
rspectively. 1T had suviitt1 this ap.1iC2t]Ofl only on 

11,,1,95 atbout 1600 irL. !1j5 ap1ictiofl was forva.rd  ed 

to MO i/C on the same iay. As the inspootiefl of thi GO 

	

was. binq carried out by th eDI 	OFPF, Ran,rurw.e.f. 

1 , 1.95  and  k'epifl' in view of 
pncY in 'o5, Store, 

the MO I/0 1ntUIti ndorsed following rm;rkS n his 

a1ictiofl fYour 1v will e conSi3erl after inspection 
11 	

f DI 	and sett1ernr1t . of M3 .rocurmt9 , Further you 

take or the 	from Pharn, L. JO3eph, tyCa5e 

will he 	 The rarks ofO I/C were shwn by 

ASI M) 	S:N1 to Sirri G, aa-Jhakrishn an, Pharmacist on 
th e  same dy with a request to note down the remarksof the 

	

yvl~'  

1O I/C, but the latter rfuS 	to note on 
the same Pharth

G, Radhakrishnafl also toll to ASI (M) p:sNe!i that he
ha-i 2Oroach Di, O1F, a.pur reardlin sanction f

/
Zlow

1i e -i for by  him and i)iP has instructed the IVO 
I/C to 

	

 him tè roceed on leave, 	 instructions 

-I--- - 
Cntd,P/2. 00 

- 
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All: 

., 2 • .. . 

were cornmunictted tMO I/G Pharmacist G?.Rhakrjshnan 
remain 	abat from his duties w.ef 	195 to 26i.95 
without any permission or leave 
authori' whichisact Qnbecomin of a 	servant, and 
prejudicial to ti'e interest of a'dminitrtfon un3et Rule 
3 (i) (iii) of CCS (Conduct)aules 196 

' 

1? 	 y of application dated lIl95suhmitted 
9hriG. RadhakriShacntaiflin the remarks 
of NO 1/C dated 	 5.11  

20 	;P report submitted by MO I/C containing pages 

CZ0 •0  
ky other documts required by  

IV 

Dri  •  Geta Das, 

2 Dr S'K, 	akravert' SMO 

3 SI/FT Ne1jm2 Avon 

4 ASI (M) 	Nej 
• 

	
Any 
by 

other withesses required 

( 
1N IAX 	)9l 

A')DL. DIGP 	GC 	CRPF 
I1.AMPUR W."Pi.  

r 

2 

I. 
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N0 pVIIL3/9.E0iI 	 the 	2:3 Mare  95 

y fon,,jarded to MO 1/0 GC H0 s i *al ORPF 
The oriinl copy of the memorandum may be'handed 

over to.a4reSsee and his signature in token of having 
received a copy of the memo of charge alonwith articles 
of chae with anne, 	I to IV 0btajned in another 
copy which should be ieturned to thiS office du'y 
attest 	for record 

- 	 Acij DIP, GO CRPF 
RUR  

I 
:1 
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C) 	

/ 
TO 

The Addi, CI GP 
Eraup C.ntre,CAP F, 

-.pL!)fLU .P4 

Subact;- r'EMflRRNwM 

Through:- PPPERCHAP1NEL 

R/Sir, 

Please refor to memoradum No, P.WIII.3/954C4I 
datad 23/3/9S imposing the Ch;rgs against me 

21 	In the attiLiSs of Ch9rge levelled against .me, 
my et a terniflt is as undr1-e 

I.. I the undersigncd after obtaining tho prior 
prmisston to avail leave ?om the MO I/C on 
telephone on 11-.1-95 evening I proceeded on 
Casual leave ue.f. 121.95 to 261-95. the 
aticla of charge is therefor, not accepted.' 

ii. Ac regards article 4 •f annaxur. II I have to 
cubmit that I had applied for 11 days C.L w.e,f 
12..1..9E to 25-1-95 U/P to ovail 14..1-95 being 

H 	 0 22-1..95 and 26-1-95 being Sunday and 
CH respectively for att(nding Behasi Sertgown 
Kumbh 1101sle at fl/Abu. In CC HOipitEll, it has been 
seen instruct5d that application fcr Casual leave' 
vaY not be submitted b.fore 2-3 days from thl dat 
of 1 ave is appliad for. I therefore submitted 
my application for 11 days Q. on 11195. Though  
whatever remarks were encbr..d on my application 
yet ASI(M) P.S.Nsgi was not support to getting ON  
the amrks of MC I/C noted down. They ohould 
have given me in writing or I was present in CC 
hospital in a room r opposite to the office of 
MO I/C and MO I/C can Called me and tole that 1e3w• 

vs would not be san'tiofled to me. But nejtP1? the 
reamr¼s of MO I/C cpnv.yed to in writing nor MO I/o 
callei4  me in her office. Ultimately even verbally 
the leave has not been sanctioned to me, But when 

I reported the MC I/C she tols me to finish the 
uork and only then I could pruceed on laave. 
Further 'hø statemGnt of ASI(11) P.S. Negi is not 
only bassless but appears to be iniligated by 
some one as I never told him that I have been 
approached D1.CP Rampurregrding s5 nction of 
lDava ,nd in turn WCP Rampurmnatructsd the tO I/C 
to allow me to proceed on leave. I had ast DIGP  
on the euerinq of 11-1...95 at 6 P.M. in connection 
with eoe religious work. I tork the telephote 
installed in PA to OI' office aquosted the Mt I/I 
that I h*dcompleted my task and whether I cud 
prcced on CL. In turn MO 1/C told me that I 
should procd on leiva and the formalities of 
senctionbnq of leave on the appication would be 

A 



2 - 4  

dono next. day, Thorsfrs with the prior parmiss 
ion and anctioning of leave by the MG I/C U 
procsd on CL otherwise question of proceeding 
on CL without getting it sanctioAn rorn the 
constant au thry Tould never have proilid 

_AnyeaVe cmos ioiniSiJTha DIGP  
1nd the PA to -DIGP may be rejsstsd wheth.rmy 
Btatrnent are true or teherwise. Thareforethe 
article I of anneire is net accptd. 

31, 	 I iuld submIt here that this is only a pot 
beIng htchd agi.nt me that I had been reqisted higher 
authorities to eave/protoct.ms and my career in the CC 
hospital vide my app1ictions addressed to DC submitted 
•arlier 

t the Ado 0 	tXh 	wo-Ite p4rrmit 

H 	
H 

Yours Sinrrly 

A-, U   4R '(  
PHRF?RCL$T 'h 

No 7311E0612 CC Hep 
CRPF, RAI'PUfl(U.P.) 

C fla1h 	rvhan 
; 

Assistint  

1. 
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FFIJç( OF THE DY 
3.Pifl 1-3796- 

OLICL CRPI RILPUR NSPECTOR GEN 

• 	 Aug'96 LRt) 	LiateO,tfle 

ORDER - 
A departmental enquiry was conducted against 

NO.731160612 Phrrnocjet G,Radha Krjehnan of GC CRPr Ranpur on 
the following charges by the Addi, DIGP CC CRPF Rampur vide his 
memorandum NO. P.U1II...4/95..EC,II dated 23,3.95 : 

ARTICLE .4 	 • 

That the said Shrj G,'Radkrishnan while 
functioning as Pharmacist during the period from 
11.1.95 to 27.1.95 committed an act of misconduct 
in his capacity 83 8 Govt servant in that he 
absented himself from his duties wef 12.1.95 to 
26 0 1.95 without any permission or leave granted by 
the competent authority which is prejudicial to 
the interest of Adninistration under. Rule 3(1) (iii) 
of CCS (Conduct ) Rules 1964. 

2. 	 Pursuant to the memo of charges issued, a full 
fledged DE was conducted by Shri H.D.Path 	A/Comdt CC CRPF Rnpur 
(Enquiry Officer) other than disciplinary authority, As per the 
evidence adduced during the course of enquiry, the charge was 
proved beyond any doubt by the enquiry officer, The Addi, OIGP 
CC CRPE Rønpur being the Wsciplinary authority after going through 
the article of charges statements of witnesses, material evidence 
on record and report of the enquiry officer passed his final 
orders by imposing the paralty of removal from service wef 
'27,10.95. vide his order NO, P. VII1-4/95—Estt.2 dated 27.10,95, 

3 9 	 Aggrieved by the said order of removal from service 
Ex—Pharmacist G,Radhakrishanan of GC CRPE Ranpur(herein after 
appellant ) preferred an appeal dated 14.11.95 and 10.1,96 to 
the appellate authority within time limit with the request to 
set aside the orders passed by the disciplinary',authority to 
meet the end of natural justice, 

-•-- 4, 	
1

On going through the DE file, the following major 
-'prccedural er'rora/ discrepancies have been noticed in conduct of 

'S the appellant. 	 p 

i) 	No preLminory hearings were held by the 
enquiry officer for the inspection of 7 listed, 
documents ask the accused for submission or 

requirement of additional documents by the 
list of witnesses on his behalf and 

accusedg, before recording the prosecution 

••'•'•?. 	
evi denc a •  

i) The enquiry of'f'icer did not jve notice to 
- 	the accused for engagement o' defence 

'c (Tr)IDC (Ada)..... 	. • 	assist ance by him. 

also 

YY. 	 statements of the accused dated 6.7.95 in 

	

1c (AO/OS)_ 	

j') 

The enquiry officer has not accounted for the 

. 	 the order sheet. The order sheet prepared 
does 	tdejctith ebot the 

trensectioniiThInj the proceedijgs. 
• 	 • 	iv) the DE Itile doeanot spe< that the copies of 

day to day proceedings were handed over to the 
I 	 t 	

appellant. 

Conted parS - 



JP -'CF&~R~AMFr~j DI (UP) £nr I  fl ?41i 
-- 

.-- 

\c 4  

ZKI 

S 

ii 

- 	 i••' -. 	 -- 	 -•--. 

:2 & 	- 

5, 	 Tha issues raised by the appellant in his bppeal 
against thO order of theDiecplinary authority have not been 
gone to since the DE procedure followed against him has been 
faulty, 

The appellant in his appeal has requested for - 

personal hearing which was granted before ting decision 
on the appeal. 

Keeping in view of the ebove I have come to the 
•' conclusion that the DE proceedings have not been drawn as per the 

procedure .Leiddown under ruleKof the CCS(CCA) Rules 1965 as 
• such the DEheld against above ngnedExPharmacistdh<rishan 

of CC CRPF Ran ur ishezeb-y -Suash '6-d and a denovo en ujr 
• ordered to be conducts , e 'a 	so re-insta ad in ser ce with 

data of repor ing in CC Ranpur. 

8, 	 The intervening period between the date of his 
removal from service is from 27.10,95 and date of rejoining shall 
be regularised by the RDIGP CC CRPF Rnpur on reportingof the 
individual for duty as per the, rules.. 	. 

REGDLAD 

Pharmacist G.Radhakrishanan  JDJG Qtr NO, 75/Type II 	 RPF RPUL(UP) 
CC CRPF Campus, Rnpur(UP), 

V.' 	•' 

No.P.nIx3/96.cC(GRK) 	 Dated, the 	 Aug'96 

Copy roruarded to the Add].. DICP,GC,CRP Ranpur in 
dup licate wxt his letter NOA P.VIIIm.4/95EC.II dated 12.8.96 
alonguith DE file containinç pages 75. One cppy of this order may 
be kept in his DE proceedings file and formal office order 
regarding ré-inatatenient of the. appillant may also be issued at 
his end under iptimation to all concerned. Denovp enquiry may 
also please be conducted as per laid down procedures and suitable 
final order be passed. He will acknowledge receipt please. 

4 
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- - r, A CENTR 

N0-è.VIIL-4/9 5Ett-1I 	 Dated, the ]V  Oct'96 

P1 0 RA_N_D_U_11, 

The undarsigied prorcse5 to hold arDenot).inqiiry 
against $hr i GRactai' ishnan,harmaC8 under Rule 14 of the 
Cenbal Civil Sarvies(ClassifiCaiOn CQOtrol and Ajpeal) 
Rules, 1965. The substance of the imruation of tniondit 
or Misbehaviour in resrect of which the inqui4y is rrorosed 
to be held is set out in the enclosed statement of articles 
of'

1 
 charge (Annaxure I). A statement of the j.snrutations or 

mounjCt or misbehaviour in ajrrort of each articles of 
charge Is enclosed (.Annexure- II). A li8t of documents by 
which, and a list of witnusses by whom, the articles of charge 
are rrprosed to be aistained are also enclosed(Annexure- i.Ii 
and lv). 

Shri GJadiaishnan, rharmacist of Q,Hospital,CRrF 
Ra.rnpur Is directed tq submit within 10 dqys of the receirt of 
this memorancUm a tjritten statement of his defance and also to 
state whether he desires to be heard in tar son. 

He is Informed, that an inquiry (Denovo) will be held 
only in re srect of these articles of charge as are not adiit ted. 
He should, therefbre, srecifically actnit or deny each article of 
charge. 

Shri G.Ratakrishnan,Pharmacist is further informed 
that if he does not submit h15 written statement of defence on 
or before the date specified in rar8  2 above, or doss not 
aear in rerson before the inquiring authority or otherwise 
fails or refuses to comrly with the r,rovisIons of Rule 14 of the 
CCS(CCA)Rules, 1965 or the or der s/directions isjed in rur suance 
of the said rule, the inquiring authority may hold the tnquiry 
acainst hl1n exrarte. 

Attention of Shri GRachkrishnan, Pharmacist is 
invited to Rule 2J of the Central Civil Services (Condoct) 
Rules,1964 9  under which no Govarment servant shall bring or 
attmpt to bring any rolitical or outside influence to bear 
Ur'On any surerior authority to further his interest In respect 
of matters rertaining to his service under the Qvornment. If 
anyrerresentation is received on his behalf from another rer son 
in re8rect of any matter dealt with in these troceedings if will 
be. rcesumed that Shri 6.fadiakrithnan,11harmacist of GC Hosp. 
CRF,Rampur is aware of such a rarre8entation and that it has 
been made at his instance and action will be taken  against him 

,for violation of Rule 	of the C.0 .S.(ConcUct)Rules, 1964. 

W 6 	recairt of the Plemorancbm may be acknowledged. 

Ilk 

	

< 	
(R • N 

 ADOL.OIGP, X 9 Cie F,RAIi - UR (U.k.) 

To t; 
Jshri G1Radhakrjshrian (Throui MO 1/C) 

I 7\ 	 hharmac 1st, 0-Hosp. 
LI" 	 Ramrur (U •i.) 



_ 	- 

LLL&.i_L 
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i*TICLE 

That the said Shri G.Raciakriahnan while 
functioning astharmacist during the period from 11.1.95 to 

27.1.95 committed an act of miondJCt in his caracity as. 
a Govt.servant in that he absented himstlf from his duties 

w.e.f. 12.1.95 to 26.1.95 without any rermisslofl or leave 
granted by the comnetent authority, which is rre ~ iil)

ud ic ial to 
the interest of Adninistration under Rule 3 (1) 	of 

CCS (Cndjct) Rules 1964. 

j I- 
STATCPN1 LJF Ji1rUTITLU(1 (iF M 1LNDUC1 LR F,  ISE[FIAVJ1LF. 

ELt 
A AMUR 

) 
ARTiCLE 	I 

NO. 731160612 Shri C.Raciaishnan, harmacist 
wails holding the charge of FladiCifle and General Store of 

' 

	

	 CC Hops. wet' 1.11.94. He had ar'olied fbr 11 days C/L w.,.f. 

12.1.95 to 25.1.95 with permission to. avail 14.1.95 being RH, 
15.1.95,22.1.95 and 26.1e95 being Sundays and c (i1)resrectively. 

He had submi'tted this arnlicatjon only on 1191 .95 at about 1600 

hours. Hisarrlication wa s  forwarded to MU 1/C on the same day. 

As the insnection of this CC was being carried out by the DICP CRF 

Rampur u.e.f. 18.1.95 and keer'inq in view of nendanCy in Hosr.Stora 

the MU 1/C in–turn encbrsed foiiouincremrka on his a,rIicataon 
" Your leave till], be conOidered after insreCtion of 01Cr and 
settlement of II SD rrocurements • Fur thor you take over the 
char 961 from Pharm.L . Joseph, thn your ca5e will be considered". 

The remarks of PlO J/C werb shown by ASM) P.S.Negi to shri 

CuRactiaktiahnan, kharmacist on the sau dy with a request to 
note cbwn the remarks of the PlO !/C3 but the letter refused to no tB  
dotin the same. *'harmacist G.RadiaIishnan also told to A5I(M) 
l.5.Iegi that he had approached D1LT,CR- F,Rampur regar ding 
sanction of C/I a,-lied for by him and ULGP has instxucted the 
MO 1/C to allow him to proceed on leave but no such 
instructions were communicated to 110JA . Pharmacist G.R a dhakrish... 
nan remained absent from his duties u.s f. 12.1.95 to 26.1.96 

without any permission or leave granted by the comr'etent authority 
which is an act urocoming of a Govt.sorvant and rrejudicial 

to the interest of adninistration under Rule 3 ( 	(iii) of 

CC S (Condjqt Rules 1964. 

(R.N6s 	
CLO 

iwoL.0iGr,cx,CRfrF,FpPlt-UR (U.ir'.). 

I__ 	' 
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ANN)OJRE  

.. 	 LIST OF OCCUM ENT S BY Uj 	~R T ICLES  
,GiIN3T sI-IR 1 6 RML*IAKR ISHNMN.frH/RMMC1ST OF a: 

1. 	Co'y of a]. ication dated 11.1.95 submitted by 
Shri G1Rac1iarishnan containing the remarks of 
MO 1/C dated 11 .1.95 ( 11.1.95  ) . 

2, 	rE report' submitted by MO /C containing ca gee ( 5  ) 
3* 	Any other cbcuments required by E.O. 

ANNEXURE - It) 

LL!PY 	JLLLE 
AGAINST 

LIIJN 0 • 

Or .(Pirs) Geota Das 	 CMO ( Now Offficer transferrj 

Or • S.K .Chakravorty 	 gO 

SI/FSN Neal lma Avon 	 (Now tfd to 8.H.1 ) 

AsI(rl') 	..Nogi 	 ( Now tfd to 62 Bn ) 
54 	Any othr witnesses required by E.O. 	 - 

ALi. DICe- , (J,CRt F,Rampur (U or .).o 

H 

C 

Conted paga..2/.- 



•1 

--- iL 
I 	. 	 .Ultr 	t.tr C 'flfCf 	RrURj 

NC r.VJ!IS8tt.11 	 Liat3ct 	LCt1 96 - 

4hiaraaffi an cnquity unQor Ruj.e 14 of the CC 
(C1asaifiction Lcnvl and 	roal ) Hules 196 is bag 
Ield it go ins hr I GJUdiakr ishnan, rharmacist of Gr OUF 
Cetrs Hosr.CRrF, Ram ruT  

20 	 And whereas the unasreignad consider, that 
an Enqiiry tffi.car should be aroint$d to anqufre into 
tha charges faeiod against the said 9,ri G J1adhakridrlan 
rharaaciat of GC Hc 	lamrur (U.r.). 

3. 	Now therefre, the uncr signed in exercise of 
the rower a conferred by eib rule (2) of the eaidrule, 
hereby ar'oints hi H,E.Gurung, L)yLoaidt, of this (C 
as an nquiry O fficer to •3nquaxe into the chsre 
fefned aginet the said EkWi Gadari*hflafl,rhaLCCiSt, 

Horf CRrr,RavrL. 

eiuc1l.DJ.1r, U,CitF, 
Hantt (U.r'.). 

NO.e.V1 1 "41  Sstt"i 
	

Lated, the'_'Qct'96 

Copy forwarded, to 1.' 

M,  ~' 

hri GJia cbakridinan q  rharmaciet tu'RoeF. 
CrF,Ranrit for tnfarmation and necessary 
action. 

tir I H .8 .Girunq, 	 Hamir  
alongith cory of rtrrancjjm Nt. '.!J.ii..4/96 
EattR2 dated .,jJ n/96 thttiur with 4nnexut5 

/ 4 to IV. It ma y tju t3najred that bf. is poinrje ted 
AC n  ccordnca with instructions cntained in 

O NO-6/8528/85 and 11/91 and eibnitted duly 
, 	 coinrleted in all xeeroCte to the undereied 

at the uarlisvt but not IE.tter than 3 wonthe 
38 rO.r the 1nstxuct..on contained in GG NO- 28/79. 

£ncl (C\) 

The ro fC L,CRrt,Rampur (U.r.) for Antbtwation. 

( 
dc1l .OiGt,Q,CRPF, 

Ramur 4UJ.j. 

P. 

 

 

V 

 

I,  

aPpe11, )' PrOceed 	 "at the  
han dgri g °°P1e8 t r 



Ar 

• 	•. 	:. 

( FE 	::-:?::.:E: 	Sn;. F . 

BC. 	::::f.:. 

Subj ect. 	Depart1Enti inquiry 

Respected Sir, I 
1 :-d•YE1'-••  •..:.i••• g 	to 	the 	evident iary 	aspects 	of 	t} t 

i 	woL. E ci 	:. ike 	L. 	submit 	that 	the 	fcf 	}. ci.nc 	:: : 

g::rLh 	Ic;htf::: 	a.-... 

•.. 	• ••r• 	I. ..... 	 • i........... 	 • _....... 	 • 	•••••••.•• 	• 	•••••• 	 .....................r 	••••••••••• 	 •1 	 •'• 	 .1 	 4 	 ••••i•.:: 	 ••,...... 	 '- 	E::• 	 •1 

	

v:: 	•c:t%': 	:( 	 st;., Lt::.J 	1 	 ff!(f 	sV::c::::. 	TI 	i.:.. 	7 .....  7 	77s,.j 	 •:.J 	7 

of the holidays on 	14-01 

1995, 	 I 	 rsr:.: 
	2271-1995 	 /. • 	•i 	;:: 

t ••  

C. The 	 w •i. required to celebrate Pongal 	festival 	( 

imsc:rtr,t 	f4stival 	of 	the 	Tamils i.flC.0 	F::€r E.c:;rfnI 
L 

•1 •..... 	4. 	 ..4 	•rflI::: 	•... 	... 	•,.....L....._. 
7 	.J 	::df..f 	.L5..S..'.(.. 5. 	:UJ 	..L.J 

Kumbamela.. 
	

which 	were on 	the 	prescribed 	(.s y Es 	rt: n... 

sa nction 	of 	].Eave 	only 	cftAr ing 	that 	:ier 5.:d 	w?::ft. 	CC 

1 	 •.. 	1 	... 	..... 	J.. 	.......:...................:........ 	L.... ('V 	 ,7TL (.?r 	•L((E:1..5EL. 	(.5. UN 	U'/ 	5..ii.'..'I 	C:((;:. 

5. t.5L.E5(.l 	(5( • ' 	5. C.., 	serve 	no 	..(, 	(..CJ(:,t:7 	(.L( (L1? 	the 	•L 'r!:NIt: 	was 	for  

• 	.••,.•• 	•!••••;••.••_ 	•..j..,:..........._......,_.,..:.... 	 A...:. 	.. 
• 	 (...t:!.f.:,UI 	c:( L.i.C(L 	(...(I( 	L,:(5.Cf 	Tt5!: 	( • 5• , \i,:S.C. 	c((:::mentioned 	:5L.'.!V(.5 

2. i n so far z;the 	 inq o f the decis ion c.' 

as 	: 	E::c. 	• 	 }. 	 i .:} 	be 	c: 	 •( 

F::, 

• 	 • 

: 	). 	 leave appli c ation I I 
•1 

inkling to the time there was go 

• C.::rc::pc:o: 	nspecti on 	by 	the 	:s 	SF. 	}\}c:,r 	was 	the 	ILL.5. 

c::. 	carried 	:.:cit. 	 :f.j 	 :. J.,F 

C 	(sJ 	;:, 	 c:sr 	.:. 	ic: 	J :s ::  :i.. S. 	•.S.S 	•.,... 	........_.................•. 	- 

i.bc't whiCh would not have p?VhsB been conceived 



.1 s.pa tiono au t.hori. ty no 11- 0 i. :1.995 	rho  

oi1.i 
Ic: at : an a boo 1: 1: "c: Ins. octI an 	chedu I ad on I 7--I --95 

• 	 \c'{::1- 	on 

c:n 	I • -- f:: 	I 995 	a 	on I d be var i .: .ii.c.:r.. am 	4: mo 	rac: c:rd a 

i. 	 lLt 	 r i  f l- 	 Lit 

r 	 -. 

i i 	J. ii i 	i. 	it 	(it 	
ci 	

i 	i 	 itfi 

11c::: 	i:c: 	:.r'cc:1:if:.:1:E-: 	:r:. 	1:}"fc? 	.::r:c)fccc ~ 	irs1c(::t:4.r'f 

al::j:. on 	car'u.d: 

ho I  on 5 soanon I. to I viola 

T ho 	c}epor. 1.1 anc: Pd I and 	F:d. f 	r' 4 eats ran:: h 	" thor 

(I.j 
	J. :' 	hac4 	ala . ......i 	.LL... f 	I 

	

.1. -. 	 I... 	 ._. 	. 	.: 	 .i . 	i 	-. 	 .. . 	. 	 . 	... 

	

L. 	uO 	t.i.ij 	'. 	L?Tf. (i 	 it((Lffi. c_It 	Ittt .1.5. 

	

J C.7. ei.. 	 N) 	tha d :osItIc:n of Shri P S Neol 	PW4 

I ha I thy I 	 . c: at: I an 	 clad and put. no 

iiu 	 i cit 	 ( 

	

pr"essn :1 nc4 a J. nor-  a hr 4. cr' rdor'a capt 4. on 	PP 1SF OF 

	

A -r 	' 	f"i  

	

-' 	'—w;::c t 	.,:,':(' f 	Lt°' 

r4at; e>om.iooIj an 	rabc:r? •':•: 
) 	has 

on-F 

 

J. v"mod 	4 - p 	 that 	 iV -iif)f rca:an 

	

i- c:('r.var'cjecj 	.cr' cI 	r"cc'c: L .1had 

	

(rcrrt:ic:ir - E?f4 	a1tc'i: 	crncionc:: y  c:if' hi. J. fci 	nay 	cicnn:l' - aso 

ç 	 ti 	 11 	ci c 

	

hi. II fr: cf - cc f:fanc4Inc at. :ha time o+ cc. bmi.ssj.an 	4' 

	

I eave ccc pp I:i n:. at :1 on 	PW2'c.. 	r. her-  Ic 4. omad ma + or" 	hay J. ng 
) 	 . 

i— I 	c 	ii r' 	t 	 I 	 i 	 - 	t i 

	

vora.j ty 	of 	vi:i cc 	ala ta- mont 	f- enc.rr•'viu a 	ala tccir,en I 

• 	'Lf::rl: cc :1:. 1 v f1 I rca and 'F 0 hr. c: a tci an :r '. c4. I h I ha In tan c I on 

(1i9. j.2:. 1.4 :c. op 	fff.y 
	rccr::iv.f 'l:.a :c..c:cn  



i 'Y  ~ 

1~i 
/ 

III 

i r•i ç 	••tf:?r deposit ion, S. 1 WF SN  

:: : 	: c: 3..I 	cJ:I 1 €C.i about any over 	 i f rom  :. 

r'• .i 	r•' 	 .t 	D. 	}4i:: , 	4 	c:: 

e NaMin a tiOnb j  She has •f •Li :rer mn1.icec:} tha t when i 

ELk br . . tE° . 	 leae a ppp l icat i on, t rn:•:r E? 	were 	f cru 

:riiC:: i t. . prese n t on Cli.) t./ L fl t he hospi tal 	and 	henc: 

._j . 	 . 	 .... ( 	
I .... 	...L 	 .. 	 . . 	. 	 : 	.'. 	 . 	 I . 

jH..c•LL 	,.jr 	i.:(Vk? 	.J. 	U::: 	 .JL::C ..L I.LLi 	NLf 	Lf(L 

.. . 	was 	 .. 	.... .- 0 	 ••j 	J.. ......-.. 	(••' I... .._ 	L . 	... 	r 	. 	-. • 
L. 	LtJ 	LtJ (U 	.Nt 	 TL.t. 

tha t Ot. E? r st a f f a i co u ac to proceed on leav e when 

- 	 . 	.; 	. 	. 	. 	4 	I._.. 	4. 	 %.•I 	 .i. 	 r 

4 	 c 	 C 	 U 	f 	 T 

inc:: h. in those c:aaea  no sc.c: h disci pl in arY  

acti on was 	er sLot t:Lat.a::} 	R:pIy of PW3 to Q 	3 0+ 

her cc osa Wam ination 5. a re evan 	Th:i a a hcn; t he  

tota lly v ink I ctivean c} 	}:::4  :i ased at. .L  tud a 	c.: .L 	th e  t hen  

o 	:j:/f. 	 c.:;ta :::: 

When t. he 16jve a tcoc: sancti oned and :F laf t. for Moun t  

Abu , on 12.01,1 1 995, the 
4...L.. 	 .. J: 4..... I. sa n ct i on  

by 
of I eave a a c Ecc - deci ci pon my a. pp Ii. c: a 

.L  on ca a b rought  

Nocp.. 	:45 }sat I r aueeci to onto 5. 	doJrc 

c: ?.riic: 	i::k.i: 	 :ic 	f::i, ? 	mc: 	 L.:ci' 	rici 

cir r c::d:'ora ti. c:cI 	in 	raca rci t o  t. ha ate taniorc I: iccia 	by 

cc 	c 	4' 

	

if . L. 	.... 4. 	.4 	 . 
c. 	ci LctE.f 	Cc..c. L. 	.L 4 	..c ctf 	i. 	 j 	c c_fcJ 	c_c. 

ca}. led t.ak in4 L:ver charpe: by rca fr om Fhermac:.:a. at 

	

1 Pc:: Mb 1/c: wa s a ta. Lei to have reffcE:c r k ec.} 	L::Crc 	Is he 

:. eave a pp . S c 	c:cn t. hat: c: oneS. ciera 1:5. on of  I aeve wc::4 0 I ci ta c.: a 

ac: a 	afterl the ins pec ti on and 	a bc:rc; 1: 	han c:} :L 	I .4. a :. ic 

over 	i th a 'f?;rceI a pharmec:: S. at who was to be rchi. 

"FhS. a is abis o lt.utely false, 	for it was as ear l y  as  

1, 11.1 994 	the 1:1. was handS. op the 	.5 oh 	c.: c 	P"mec: I. at: 
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- 

medica). 	YtorE t flE said Leonamma joseph riv : 

I avad 	Office Order 0.111.1 / 94-GC. F}op cFa taci 50h 

: a i:ec: 	t. hat: 	h.r3ne 1 ta k I ni; 

over c:h.arLa vEc:t 'houId reach this c:+Ie  

c:ays fr9mjthedate of . 	 . 	. orc:ft:r 

an 	 c. . I was q. w•:n any L::jErLunIty to 	p 

n' 	Position 	in 	 F-:?{::E 	it 	is  

cleared Mat conducting departmental enquiry ana I: me 

Aanned 	and a :iv"t of 	the 	::r!1:::iEc::/ 	f3c: 

f rom t he service on t ha 	basis 	of 	the  

findings of 	a 	c.}:::r - t f:rt.9.I 	enquiry wh ich 	later was 	 cr 

 also 	:.nc:}Ic:atF::s 	that 	decision ::Frny 	r"amavai 

was 	akn withoutcar - irq 	f ort and 	in 	 r'E3 LtcI1c:a 

lot, I 	aroc: caai on 	1. aave a tar 	submitting a 	prc:::'ar - 	I. EEV&? 

appllc.:ati. ::rr only 	w hen I was spuad fr c:m 	duty 	and 	my 

L 

E'an 	ththn a 	.c'rt;inen ta .'.k. 	wC ?rad aca.i ns t ma 

1 	don't1think that 	aa r I .i ar 	any 	LI E avar c::rdarac} 	In 

the f ordE such 	c:.ir 	.mat.anc:E:?5. 	This act 	of 	t.haa.en:jcr 

officers a.va i. I a b I a 	i.. n 	the 	higher 	c: a nac: 1: 1 aaa: 	t h: t 

time, 	SQcws. thair bi ased and H 

} 
	

J. I 	 Iwas 	bei ng harra4:pc} 	bc} }.. o. 	I/O 	and 	the  

Add l. DIAS at 	I 	 i 	was I C t 	wit hout  

rc tndj for dCting 	so, 	a 	nc: a 	t IraJaE ?ESLC 	+ :.t a I ar 1 

ground 	1 or &f?ark 	in 	my 	ACR , it 	was 	:i.L::C 	cr 



ex pleqed by'e I CF Cl S on mYappeal,(Jh. i E eXpunq Inn 
- 

the adverse l €mr E. the :: ElF c/S also indicatedt:::cer d 

the 	 - 	 - 
• 	

:', 	 •',',, 

/ 	'•' 	: 	.... 1. 	U F 	c..cc' 	 I..!1 	,i'...t::?1 	 M.D.(... 

Fmpu r 	in hi, ;. I et.ter No. 	AAII -3/97-CS—PA 	dated  

rlcic::?c.l. 

	

01 • r retec:: t ht the ceecte •- 	leave  

rE:..ec Led by me on :/ / 95 was never refused an d  

the 	refasal was (cOvOr 	c: Dm11100 ic: 	C0C 	tome be -fore 	(fly 

proceed.inc on 	leave on 	12/1/95. 	The N. I/c:: :c)-- Mre) 

Beeta S 	I e to r on 	.i n.i 1.1 a ted 	a 	c: 000 "j .(. (l•. illegal  

'I - 

c:.iLvonly 	ti::1 	frame 	(fl(1? 	because of 	her- 

vindictive and hi 0 0Eci attitude towars me 01'ic} t he DA was 

c:heereuj acairist 	me. qnor .inc' 	a). J. 	the 	normE.. of Iav on 	the 

hi &s&d roc:: omrfiorfc. a I :'-• 	of 	the 	N. C, 	I .1C... 

Your's faithfully,,  

\c:i 	:/:::.t 
:c; 	

k). 'hrfl 
- 	 }'ec:}Ic::aI Stc:ire Iric::harc'e 

ii:.:c.ic::c 	:: L i 	L:c'l:? 	1- -:5E.Cli. L.0..1. 
. 

c.Jrs 
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4 

20 

ly 

i 14 

I 

4' 

Ji• L1fl 	 $L&t 

LLA 

, 

I 

4kW* kPi), 
Jat', the 	3rng'? 

a4ri 	,Vata, Casrnsnsnt (h),(.r.ncs Ms.istsnce) 
fji L;t1e,fl. 

$hr P$.ingh Oy Comdtb  CC, c1r'r,P&VUr (ralm3*n*uit 
. f4i s? ut 	,1hthri,hnsfl. Pharescist

n 	pgts I 	• H; i 	tsa ta aeiidua 
,óiIt* rws$niagpert O f U as per gu1s J4ns 

$ub.LtWUNPt$a.sIi1$ at aarlL.st 
duLy 	 in 611 riampout tbi this r.grd it 
L 4.. t?P*.d that U;, ,(,Chakrairty ar 

'; to a 4 3I 	*tç tch Z !3I. IXX$  
Gomhad tn 177 an ?'7/7 respectively for giv1n 
their StOwents on •fc;caesl4 fl.. 
Sc, ?116Mi2 Shri cjlsdhdItL$hVbfl,harfrsci$t, 
IsC I$o,p1.t.I, GpF è4pur %'OZ 	•it'en arn4 n/s. 

fltju Logar l, Asqt4 Csedt,(Pr asenting Qff 1 1064 
c, &cr, iaaØr for $flfezstir1 and fl/a. 

f 

$1 • L1sP 	PF, 
Riapur 

whavess an b.qury uMr tIuls 14 of the Contral 
•ibi1 Ssio (ssi?L.stn, Csntzs3 sf1 ippae1) tu1s, 

65, is beinj hi1 ..inst $s. 731110$12 $ii t o  
dhtrWin.sn i*4aLst 1  ;Ilp Centre Haapit., Pf, 

mpur. 

20 	 aa$ hr H,I.Guzun$, Uy.Cssdt. (N.ij 2 

usi ippiIJiteS 4 U1XV U??Le 	inquire int.ths 
*IDUIJt Ns 73 E,(I2 *rL 91.1tkZ1*hfl*VI Phsrsj*iit 
if 'reup itflt4t* Mits1, C,r, 	piD viI4 srru 
',ib.t st.* '*bu,iti4e 

lM sress 	N lol 	(i.C.i1t. (Now 2 Z/C) 
.sctur Pe1V.n; hi ;n r *reiø tho psPt 	eVL'rC bis 
uLntbwFi 	 to 95 Sn, [PF and it Is necsasary 
t 	piLflt enuithst inquiry 0riisI' to Lniis Into the 
cPiat9s against Not  7311611612 51wi 6.9dhii:Ls1n*, 

.r Crrnip Contre Hpitdl, GiP1, ku&. 

4. 	Mii Th a?$re. Uis 	.flgS in 	iiiia t 
tit oust ianr*c$ bt aii.tWi$ J xsii wLV% iitUe 

I2) sf *ue 14s? 	C*) lida., $6S hay .ppøints 
twi p,N.ijnh 'Y• 	1t U nroo,r131%012 

Offi..: . tnquiz. 
thte the ihsig, fc*a ag.inst 	hL L. 
iisriri 1  5h*imsoLst, 	Gsnbe Hipita3, tPv, 

	

U1IiP 	C, -tPr, 

4. V1ZL4/'i.stt.0 
	

è.tø, the 	alfts "? 
Cy 	 to $. 

i, 	The hO 3/ta %oral"tr i  $Gs•t3, tpr, "mpur 
for i1'*mit1sn 	necessary setien, 



/LXJ-JI 

, 	 -I. • 

	 OF THE ADUL 	
!. 	

LLJE 	 R(ii 

•¼; 	1I_5/96_CLJC...I1 	 Dated, theO 	jrt', 

0 F iCE ORDER 

1 

- 

- As a resul.t of O.epartmental Enquiry No.731160112 
c:rr.ist G.Ridhv.rinhan  of this Group Ctre was removed 

m 	rvice with 	rf'Lrt  from 27/10/95 (\N) vide this ofi'' 
P 1I1_4/g5_tt_I datd27/10/95. 0n th2 final order 

Oci3rtn'ental Etqu..r , the said Pharmacist F2 , 10J iii cc OE 
J:;P IRPF Rampir 0  On thc appeal, th Oi(iP, iHH,  

' office order 0p V1 11_3/gG_CC(GRK) datei 17/8/96, 
nsed the Dartmeflt'f- 1 Enquiry and ordered to conduct denovo 
.'jir' against the said Pharmacist. Also ordered to re—instat;. 

hinin ser'ic with i'mdiate effect from te date of repot: 
in tnis. Group Centre. 'Ih'e said Phármacist.roportei in this 
U- Centre on 19/8/cordingly h0 had take,i on the 
o. nj Group lentre 	e.f. 20/8/96 

s per diin: oUIGP, CRpE, Rampur a.)epartte 
L:.x,' denovo u 	ordered against No.7311601l2 P:armacis. 
lakrjshnan o f 	G roup Centre wide this ofice ii:di' 
A 1IL4/95..E5jj1 daLed 16/10/96 on the foliuing 

• 	"Ihat th c sjt-J 	rj G.Radhakrjshnan thiiefunctjo,:: 
• ) 	 zt 	LTj 	'th 

. p 	iui 	LLIII 	 CO £. 

Cornrnittec. an  i(,tof misconduct in his capct 	s 

t~l
erv 	iN th t h absented:hjmseif. from 	s duty
2. i-.95 1;: 25. 1.95 wi thout añy p elmissiori or bye
ranted 	' th competent au th ority, 	ich- is prejud. to th 	jr.tr 	f admiflfstratjon.under RL. 0
f CC(Concjuct)Rul' 1964.' 

 Ihe Mejnorsinju;n of charge alorgwjth staten ot of ertic •' 	 i.rg e(ann xut'. 1),s tatnent of 	 i.o. 	o i n s.bnduck ii 	o.dOcuments (AnnexurI1.1) 	ist of 	-. (Li ti I9:3ie5 (Arnaxurc... W
- were is5ued V ide this of'P 	-. Mernorar.d,., !U4L9 Est 1  Ldt5d- 16/10/96 andanded o r o P a3m:JcjSt 0 	

hnn on 18/10/95. Shri H'.O.furung, 	
/ 

	

• 	a- then apints 	nquiry Ufficdr videthjs ofjce ord, . II_4/95..tL.1 I dtsc! 16/ fl/6 	te hk,  Inc hor :oortied part rt 	ience, 	hri H.8.Guru ng, 0/C, tran.-  . : t: E S un as 2— I/L,, 	u.3equent1y, Sh 1 .P .N.5ingh, 	was 

	

. 	 jpc . ried as Lnqu;.ry 0 ficor v ide this offic9 order '1 .P .Vi IL 
• - 
	 .7) 	.tt.I1 d ted 20//97, ShrL N.B.Bhosl e, 0/C, was ap po sentmncj Uiij.c 	wide this office order 	.r 	iL 5 /c 

	

• 	
td 711/96, eui;cr i::ansfer ota Shri N.Bhosle, a/C, to a 
•L,,1 L, hri Oij L izer, A/C was. appointed as Prsentjnc 

Lhil €  bhri ° :ju Lazer, 	/C (No, D/ 	d?ta.led nC .s - EC Noel course t 	(1 Ranch!, Sh1 I.C.Thapaf 2_I/C tr.  

	

as Presenttny 0 fficer, ina)y Shri 	 D,C 'i(Sapoointed as Presenting 0 fficer in place 	i. 2_11 	
on 60 days Ieav 	w. 	 th1 'T " : order  

1"' 3 .P ,  J1i.4/gG.11 dated 27/12/9l 	Ohj P .1, ::rnh, U/L ha; s'Jbmit€ed 0 artmentai Enquiry proceed 4 r
ep 

'Tr.r ' 	P ) OCc?jings of Umnrpf1 

	

l(.UJ 	ro rwarc'-j tea 
- 	

•.. .arr 	 V 1r 	this of'Pc5 letter Nr ) _P, WI 
 i/4/;& o 	Ff,i' dcJ-rs 	de0 	 L n  I 

Contd,2/ 

I - 



	

' 	 t 	 ( 

r:uL'Ftc 'the OE proceuin9 'iide his letter N0.P.VIIi3/98— 

t_ ddflc 11/5198 	1hdxiection to pass r.na1 order by  the 

	

, 	
I 	

t 	;- ucr iccied i.o, Ad 1. CIGp, uithifl three days baing d.scip1i- 
mL•y 	uority. 	

1• ! • ' 	 • 	

• 	 . • ;. 

 

I 	 . Aftet exarn.flatiofl of' the proceaings of Departmental 
I 	• 	n-H.:,y :1.t is foutd 	the Enquiry officer conØuctod the • 

	

V 	eptTh3flt3l flqU.rVfper laid dotii procedure. The delinquen 
I 	

gi3t ingrfull opporcuflity by the Enqu.ry )fficer,iuring the 
431' enquiry. tha nqui.ry Offcer had al 	established 

ge of' artil levolled ageifltMNo.7L3.iQii2 PbaX9J$t 

	

.. . 	. 	. 	 8t;ndu 'roved. Therefore; a copy or report f 
- 	. 	- c3t,i Cf Crricer ua hded over to the delinquent on •53/5/98 

. 
7è 	 thcu)h 	QI/C, G,  Ho3pital  CRPF, Rampul' g.Ving:15 days 

c u,nit rLe9entatien if any if he wishes l do so vid th is 
n tca letter N0.p,U..6/96_GC_C._1I dated 12/5/98, Represent.. 
atn/ly on the  i dpc.rt1of Enquiry Officer subrnitted 4 bsa 

aimac.,st,,. on 27/5/98 has been received bthis office on 
2/i/9b throUgh aW_I/C) CC, Hospital, CRPF, Rampur Ijd8Z.q4N.' 

i/ga_C(Hosp) 3ated 27/5/98. -  

5,' 	I hJe ,tW.co 
1 
u3hly gone..through .tha.proceedin; of 

	

. 	epztm3ntal tnquiry ad also representation on thG ED'.s report 
nd it is eme*gd thot no new facts have been brought out by 
.hi ccl nquent. On th.. iara , 2(VIIL) of rtresantation subm.ttad 	- 

d tnquent on 27/5193 (rceivd by this office on 	//98) that 
p 	çpendix. III 'o't LCS(leave) Rule 1972 "Essentiall"'intended 

Inc 'hcrt periors it nould not normally be grantec1  foV more 
hn 13 :1ays at any dnI3 time excet under special cirumstanceè. 

I 	tL cvi1c,q-tho d3inquri t shbu 1d h ave 	r)fjrmed fr* 	th a au tho . 
I 	, 	 ticri d about sction f 1' days C sual lea a aiq ested, 

it.. per 8tattnc4ctE'. f'r.Cet Oaç 	t1tha 	 iget' 
uf' Iic r ital (PU..I) ari SI(M) P.S.1Jegi (H ospita l Clerk)"(PU..IV) 
the t..inquent had denied/ignored to riota the crdesesd.by' 

• 	lne thin incharge cf ft.spital that the leave Case wii-1 be 

	

'•'•• 	crnsidnred after inption of DIGP, CRPF Ramour. DQbj- $. of 
yi.nc order of Ch'O...I!C, BC •  Hoita1, cApF, Rampu.ha,entod 

icii from his c.4it.e w.e,?.12/1/95 to 26/1/95 
pqtn -. 1ofl or sanci ion of leave by the competent 

r'C .o rnitted ssriU crfence of misconduct in his cacity Jifl 
I iiie udicat to 	interest of administration under Rule 3(1) 

ri CIi conduct lUlcj,  

	

I 	 1' 
• 	 I  

therefc)r, am of the opinion that No,7116D112''' 
I'izra',,,.st G.Radhah.riinan of this Group Centre deee'ves- 
3Yrflç l'y punishmtrit fcc hps misconduct as enumerated in the 

of charge but. ' e,ing in View his long servico, I ta"e 
U eiu.-nt View and ord3r that the pay of No.3116O112 P(ripcjst 
.,iailh lrishnan be reduced by one stage fom 

IK .4h 
U. 

11(-.10112 Pharmacist G.adhakrishnan will nqt.arn increment 

	

t+'u'eincramcit 	y—underthap nuiaionofRule 14 o 
compilation f CSCCA) iules 1965 read with Rule 11 

.my 	compi.ation of .C5CC1k) Ru10 1965. 
;.••••, 

•; 	•-•'• 	;--;,.. 	'. 

- 	 I  

Co 
',c 	:.•. - 	-- 	I 

I 
- P 

- a 
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IS ulIsuth-prised absenceoeriO4 	, 
)rJerC 	be 	 -j 	

Iii1 r-t 
-71 

o 	
rcc •r a 	T;r prpcse 

Li 

Tb 

\ 

] / 

?11rn119 	moist 
' 	.adhakrishnan, 	C. 

Harnpur (u.p) 
(Thro u g h Cf,  i LI/c, GC, Hosp1ti 	 npur) 



FFIC UF J'JJE UY.INPCTUR GRALOF POLILE, CPF, RAHPUR(UP) 

Nç R.XIII_1/98_DA-1 	 Oated,the 	Nov.'98. 

QFtIcE ORDER 

A QE was-COfldUCtBd-dGflQVO against Shri G.Radhakrishnan, 

Pharmacist, of UC, CRPF, Rampur, on the following  charge :- 

0 ihat Shri G.r1adhrishnan, while functioning as 
Pharmacist in GC, CtPF, Hospital, Rarnpur,committed 
an act 0f misconduct in his capacity as a Gbvt. 
servant, in that he absOnted himself from duty wef 
12/1/95 to 26/1/95 without any permission or leave 
granted by the competent authority, which is preju-
dicial to the interest of administration under rule 
3(1) (iii) of CCS(onduct) Rules, 1964H 

2. 	 As a result of DE, 'Shri G.Radhakrishnan, Pharmacist, 
was awarded punishment of reduction of pay by one stage for a 
period of one year with cumulative effect by the disciplinary 
authority, Additional DIG, GC, CRPF, Rampur vide order No. P.VIII- 
6/_GC_EC_II dated 2/6/98 0  

Aggrieved with the order of disciplinary authority, 
Shri G,Radliakrishnen preferred an appeal dated 15/7/98, to the 
u,drsigned requesting for revoking the punishment, awarded t0 

him, on the following grounds :- 

j) 	The 11 days casual l(3ave, applied for by him, 
was refused on flimsy ground due to vindictive 
and biased attitude of the then HU I/L, UC, 
Hospital, Rampur and he was victimised or a 
conspiracy of doctors of UC Hospital, Rampur 0  

ii) Similar cases of other staff posted in CC 
Hospital, Rampur, and other CPF Hospitals, 
are being dealt with lenience and no punishment 
is being awarded to the def'aulters. 

A DE on the same charge was conducted against 
him earlier but the same was quashed later on. 

4. 	 I have carefully gone through the appeal preferred 
by the Individual, the CE file and the parawiso comments offered 
by the Mdditional UIu,GC, CRPF, Rampur. Analysing all the facts 
and pttera of the Case I have come to the following conclusion- 

IL) 

Ø' j) 	Hj 5  plea that his request for casual leave was 
recorrjnendod by his immediate superior, whth 

,should imply as the leave sanctioned is totally 

I ,jJV jJY 	 misplaced0 Assuming this recommendation on 
LI 

	

	 by intermediary supervisory staff as 
good as leave sanctioned by the competent autho-
rity, MO I/C, Ur • Geeta bass, the appellant left 

\ 7 	the uC campus to avail the sEid leave on 12-1-95 

i 	 which was certainly an act of poor discipline 

I 	which he can not justify by citing example of 
cases of UC,Uantalab and even or CL, Rampur. 

I 	 1 

Contd, . .2 

itI 



1 	 V 

±) NO I/C did not sanction his leave because OIGs 
• annual inspection of UC and its hospital was to 

commence from 18/1/95 which was only 7 day away.  
• nnual inspection of JIU is an important official 

• 	 event which comes once in a year and naximun staff 
• 	 has to be available to prepare for the inspection. 

• emerks of NO I/C on his leave application, U vour 
leave will be considered after inspection of DIGP" 
is fully justified. This  does not leave any room 
1'or the per'son to say that the refusal of leave by 
the NO I/C was out of vindication, is such none of 
his contention holds good. 

iii earlier, LJ conducted against him was quashed due 
to technical and precedural defects. It ucs riothir 
on the ground of lacking factuality that is why 
the present denovo UE was conducted. 

5. 	 In VICU of all the above facts, there is no room to 
• 	 interfere with the order of punishment awarded to the appellant 

by the disciplinary authority. Therefore, the appeal dated 15/7/9 
of Shri G,Radhakrishnaç, hrmscist, is rejected after due corisi- 

dration since it is devoid of merit, 

2  asa 
, anpUr 

Phrmecist G,adhakrishnan, 
ft 	 90. Un, CRPi, at lao 

ThrotighCondt9O Jn,.ci1PL, 

No, 	R.XIIJ_1196_Q14_1 
	

Dated, the 	 Nov. '98, 

Copy to. - 

 

 

' S. 

0 

The Mdditianal DIG, GC, L;RP F, 	ampur alongijith DE  file 
o1' said individual, (rci:— DE Ij1e) 

The ommandant 90 tin, LNt-F, in duplicate uith roferenc 
td his letter No, .VIII_1/ Yu_C.II dated 27/7/98. 
Original copy of this order may please be handed over 
to Shri G.adhakrishnan, P11armacist and acknowledgemen 
to this effect may b sent to this of1'ice. 

. L;.Prasad ) 
DIG, CNP, Nampur, 





OFFICE OF THE XGI, cNTR.XJ SECT9LC.R.F.F.,  LUcRNOW (uPj 

NO.R.XIIIsi/99I.C$...ADM4.1I 	Dated, the 	July, 1999 

R D E R 

A Departmental Enquiry Was conducted against Mo. 
731160112 Pharmacist G.Radhakrishanan of CC, CRPF.Rarnpur 
(UP) (now posted in 90 Bn, CRPF) by the Addi • DIOP, CC, 
CRPF, Rampur (UP) on the following charges : 

"That Shri G. Radhakrishanan, while functioning 
as Pharmacist in CC, CRPF, Hospital, Rampur (UP) 
committed an act of misconduct in his capacity 
as a Govto servant, in that he absented himself 
from duty w.e.f. 12/1/95 to 26/1/95 without any 
permission or leave granted by the competent 
authority, which is prejudicial to the interest 
of administration Under Rule 3(1) (iii) of CCS 
(Conduct) Rules-1964 

Shri H.D.Pathak, i/C was detailed as Enquiry 
Officer other than the disciplinary authority. 	The 
disciplinary authority i.e. ADIGP, CC, CRPF, Ranur (UP) 
awarded him the punishment of R4OVAL FROM $ERVlCE wef. 
27/10/95 vide his order No.P.VI 	95-Estt-2 dated 
27/10/95. 	Aggrieved with the orders of the  disciplinary 
authority the petitioner preferred an appeal to the 
appellate authority i.e. DIGP, CRPF, Rampur (UP). 	The 
appellate authority after examining the D.E.proceedings 
found some technical and procedural defects and quashed 
the D.E. 	He also ordered for a deflovo Pipt.ft iental 
enquiry vide his order Ito.P.VII3/96.ôated 

8/96. 	 P.N.Singh, D/c 	detailed Accordingly 	ri 	 was 

Z~'

17/ 
to conduct denovo Inquiry, as.a result of denovo 
departmental enquiry punishment of reduction of pay by 

, one stage for a period of one year with cumulative 
f 

J-ç.--) 
effect Was inflicted on the petitioner by the descipllnary 
authority i.e. ?DIGP, CC, CRPP. Ranur(UP) vide his order 

dated 2/6/98. 	Aggrieved with the 
order of disciplinary authorit7thipetitioner again 

Y 	/ \ 	referred an appeal to the appellate authority i.e. DIGP, 
r 	 'CRPF, Rampur (UP) with the request to quash ta prder ,f 

tf 	/ 	j,punishment. The appellate authority after';**f& 4 
f 	 overall facts of the case rejected theappel 54. 

' 

	

	

petitioner vide his order No.R.X II-1/9B..EA 

p
28/11/98. 

4 • 	I have gone through the revision petition with 
relevant; records, comments received from DIGP, CRPF, 
RarIur (UP) and come to the conclusion that the grounds 
put forth by the petitioner have no force as the charges 
levelled against him have been proved during the course 
of Inquiry. The points advanced by the petitioner have 
already been considered by the appellate authority befor 

Aggrieved with the order of the appellate authority-
te petitioner has filed the revision petition dated 
18/2/99 to the undersigned. 
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passing the order. The petitioner has not brought out 
any. new facts worth ccnsideration. In the absence of 
any new facts I find no justification to interfere with 
the order passed by the appellate authori, j.0. ThIGP 
CRPP, ftampur (UP) • Therefore, revision petitiàn dated 
18/2/99 preferred by No.731160112 Pharmacist G.Radha-
krishanan of GC, CRPP, Ranur (UP) (now post ed in•9O Bn, 
cRPF) is hereby rejected being devoid of merit. 

(T ak Kak)IPS 
Inspector General of Police 
Central Sector, CRPP,LI(w(UP) 

REGDOPOSTZAD 

No.731160112 Pharmacist 
G • Radh&crishaflafl, 90 BN, 
CRP, C/0 56 APO.. 



Or 

; 

.$otk000/C.R,F,F._46(L) 
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TO 	 LI 

1,41 

Subjects 

The Inspector General of Police. 
Central Sector, C.R.P.F., 
Lucknow (u.P). 

SUBMISSION OP REVISION AGAINST PENALTY OF REDUCTION 

Respected Sir, 

With profound respect and immense regards, 
I. No. 731160112 Pharmacist C. Radha Krishnan of CC. CRPF I  
Rampur (presently posted to 90 Rn, CRPP) putforth my requst 
through this revision for favour of sympathetic consideration 
please. 

1. 	That Sir, I was apointed in CRPF as a Pharmacist 
on 2/7/73 and put on more than 25 years of 
distinguished service. While I was posted to GC, 
CRPP, Rampur. I had applied for 11 days C/L w.e.f. 
12.1.95 to 25.1.95 with permission to avail 14.1.95 
being RH. 15.1.95, 22.1.95 and 26.1.95 being Sundays 
and GH respectively to celebrate Pongal festival 
(an important festival of the Tamils/Telugu to which 
Z belong) on 14/1/95 and 15/1/95 as well as to 
attend Ruhani Kumbhrnela which were on the prescribed 
days. I was holding the charge of medicineq'stores 
and on my application for leave. I was spared by 
our duty Incharge from my duties and leave was also 
recommended by Dr. S.K. Chakravorty, SMO. As the 
practice was adopted in the CC Ho3pital by all the 
para-medical staff. I proceeded on leave after 
informing to my all seniors i.e. $140 and CMO I/C. 

20 	 Surprisingly, ihen 1 returned from leave in time. 
a PE was conducted reportedly in my absence from 
duty and a Departmental Enquiry was ordered vide 
Addi. DIGP, CC, CRPF. Rampur memorandum No. 
P.VIII.4/95-EC,II dated 23/3/95 against me on the 
following charges 
"That the said.shri G.Radhakriehnan while funttioning 
as Pharmacist during the period from 11.1.95 to 
27.1.95 committed an act of misconduct in his 
capacity as a Govto servant in that he absented 
himself from his duties wef 12/1/95 to 26/1/95 
without any permission or leave granted by the 
competent authority, which is prejudicial to the 
interest of Acninistration under Rule 3(1) (iii) of 
CCS(Conduct) Rules, 1964". 

3. 	Shri H.D. Pathak. A/C was appointed as Enquiry 
Officer and based on the DE  proceedings conducted by 
the said E.0 ignoring all the norms laid down for 
conducting enquiries, I was awarded the major 
punishment of , RENOVAL FROM SERVICE' vide Addl.DIGP, 
CC, CRPF, Rampur office order NO.P.VIII.4/95-Estt.2 
dated 27/10/95. Against this impugned order, I 
preferred appeal dated 14/11/95 and 10/1/96 to the 
DIGP, CRPF, Rampur who considering my appeal, 
quashed the said impugned order of Addl. DIOP, CC, 
CRPF, Rampur and ordered for my re-instatement but 
ordered for de-novo enquiry as the DE based on which 
I was removed from service was not conducted as per 
laid down procedure. The period from my removal 
from service till my re-instatemenLnto service 



• 	III
- 2 - 

was also ordered to be treated as 'not on duty'. 
I was re-instated into service w.e.f. 20/8/96 (PN) vide 
Addi. DICP, GC. CRPF, Rampur 0/0 No. P.VIII.4/95-Estt.II 
dated 1/10/96 while I reported there on 19/8/96(AN). 

4. 	TQçpnduct a dpovqenqj4iry a ainet me _memoranduznçj 
diar es was served on me vide , R F, RampJ,xxnemQflL 
To. . U 	9att.XI dated 16/10/96 and Sh, 

jidt. was detailed as En ir Of f.icer v 	No. 
P.VIII.4/95-Estt.II date 	 Based on the enquiry 
reported submitted by said E.O, I was awarded the punish-
nent of Reduction of pay by one stage with the effect of 
post 0 n m future Inc 	t vido Addi. DICP, CC, CRPF ,  
RampurO 0 No. P.VIII.6/96.GC.EC .II dated 2/6/98. My 
appeal dated 15/7/98 submitted to the Appellate Authority 
against the said orders of the disciplinary authority has 
also been  turned down vide DIOP, CRPF, Rainpur office order 
No. R.XIII.1/98-DA-1 dated 28/11/980 

Having aggrieved with the orders of the 
disciplinary and Appellate authorities.I am earnestly requesting 
through this revision to please interfere with the Impugned 
orders passedby both the said authorities to have justice me. 
The grounds ofmy revision petition are as under pleases 

2 

1 

1. Only it is the contention of the disciplinary authority 
to award me above punishment that I proceeded on leave 

• without obtaining permission or grant of leave by the 
cccipetént authority and the leave sanctioning authority 
pr(Mrs.) Geeta Das, CMO of GC, CRPF •  Rampur has endorsed 
the remarks on my leave application that.9Iis leave will 
be considered after inspection of DIGP and settlement of 
MSD prâcurement. 	Further, he should take over the charge 
from Pharmacist Joseph than his case will be considered. 
In this context, it is submitted that 3yjaye_was recai 
ended bypr. ChakravortiM0 and I was also sDared frczt 
iirdtities to avail 11 days casualIi reding 

eJwas also 	Lt'!rs.) Geeta Des. 	As per 
practice was adopted by all my coueaguéi7 I proceeded on 
leave based on remarks of Dr. Chakravarti and nobody was 
following the procedure that only after getting sanction 

jrQm the lQe_nion1ng authoty.the app1icant 
will proceed on leave. 	Further, as on date of my departure 
on-leave 	of application, the tentative 
PK2gEamme of DIGP inspection was not re6Iini1i 
hospital and we, medical stafUere not 	are of the 
in—s$b-ctro—n programme.n this connectlon. -DigPo 	Rampur 
ana1No7IIII7I754-EC.IV dated 17/1495 addressed to all 
branches of the GCraay please be perusd and before this 
measage(ç4ye&afterjny departure on ]eave), no informa- 
tion ab 	 by DIGP wan_ 

_communicated 	No procurement action for  medicines from  
t4SD was pending or 
not 	rmi t ted to 

only. 	adi.zà7 
kig: over charge fromPharm.Joseph was 	lredy compi.etea. 

TheI 
endorsing suchrmarks may not 	be considered 	P  a wise 

• remarks/decis 
aroW ~76- Z& any procurement of medIcines 

• wa 	expec e 	e 	. 
sanctioned liberally but 

instead of canplying with the same, only 11 days C/L 
applied for on religious grounds was denied that too only 
after my departure on leave. 	The action on the part of 

- 

.. 	 I 	•t 



tA 
Dr(Mrs,) Geeta Das. CMO as well as Addi. DIGP, CC. CRPF, '  

Rampur is highi ob ectionable.. I think, it is the first 
case of rn ne CRPF so far that.merely showing me absence 
fran duty for such a 	 while I had proceed, 

• 	on leave Br9perl&...aS per existizg practice in our hospitalt 
a 	has been conducted d such t 	of stern action 

• 	 CeTl) removing front service and ii) awarding punis ant of 
• 	

- 	 reduction of pay with postponing of future incr ants. 
,Eve~ns

OtIeSBSe 1 0 	 SX wasalOflOt aenin 

• 	to 	 ration bv the dis 	 allfhnrlty , while issuing 

2. Sir, the Appellate Authority has failed to examine that 
the 4enovo en u.try has been conducted _basgCl QXLtb_-
report easrrulee, 1'Ereort is notto bemade a 

ëtion docwnent and as such, t1iiprocet' 
iintiieenquirY. 

• 3. 	The memorandixn of char e and order of ap ointment of E.04 
have enssu:donl6 10 96 

cilinary authitv has alady. 	decided rnf case 

4. 

	

	Further, it may please be seen that r. (Mrs.) Geeta Das,M0 

I1isien done withbiased and malince intO 
the disci 	ary autho 	0 that E.Q. ma not en U re 

Dr. Mrs.) Ge 	CMO ro ri an remain unde1ir 
n uence dunn 	as of enquiry. while_as_per 
rules aid down En ir officer must beiniQr in rank 
a e of cers likely to be examined in the enquiry. 

B _Iñary author4y has wilfully i 8II, 
rules and instructions. Tpppe11ate_Aithrity_has also 

:S aspect. 

50 	Sir, it is a fact that the AddI. DIOP, cC, 
CRPF, Rempur 

(disciplinary authority) and Dr. (Mrs.) Ceeta Das. CMO 
have devoipped a *a5I* jealous, biased an malince 

us  
attitude towards me seem 
beh ___ as well as honesty an 	ey were alre~dyn 
Aa 	 on truegrotinds of false. - 

In support of my this aubniiiOn. itis 	Iiat 

.)

(Mdl. DIG?, CC, CRPF. Rampur had put adverse remarks in 
rny ACP f or the period 'wef 1/4/94 to 31/3/95 which was 

•)*at later on quashed vide your office order No.A.XII.3/ 
97i"PA dated 10/12/97. 

3. 	 In view of the above facts, it is requested to 
your goodseif to please consider my request# call for relevant 
record5 and ctxash the impugned order p4ssed by the disciplinary 
as well as Appellate authorities for which I shall ever rnain 
grateful for this act of your kindness please. 

Thanking you in anticipation. 

Yours faithfully. 

73116  
&i d 

0112 Pharmact 
0. Radhakrishrzan ,90 Bn, 
CRPF, C/o 56 APO. 

(presently on leave) 

DatedS 18/2/99. 

Copy for information forwtrded tos 
I • 	The DIOP, CRPF. Iampur (U.P) 

• 	20 	The Mdl. DIGP, OC. CR?)', Rampur. 
A 4- ,  QA rM. CRPF, 
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~;IMIUWMMI -  ~~ Mc-M N1PAL S&'RRC.R.P.F. 

X1HrINPLAR, UXXtfU .P. 

, 
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Shri C.Radhkrishnan, Pharmacist of GC-CRPF, Rampur 
was ccvirnunicated the following gist of adverse remarks from his 
ACR for the pericd from 01/04/94 to 31/03/95 :- 

I 	"It has been reported that thcigh you accept 
responsibility yet you are not amenable to 
dlscipllnQ. A departmental enquiry is pending 
against you for misconduct and indiscipline. 
Further, you have been punctual only after repeated 
dirtions and advi ces by the Medical Officer 
Incharge. You have been assessed as an average 
Pharmacist of short-temper". 

2 	 On the relixesenL a tion of the ave indiviL 6,181r, 

DIGP, CRPF Rarnpur expunged the following adverse remarks, after 
due consiratfon 

I 	(1) D.E. was pending against him for misconduct 
and indiscipine. 

(if) He is an average pharmacist of short-temper. 

'fl-n remaining adverse remarks I. .e. (a) He was not 
amenable Fo discipline and (b) He had been punctual only after 
repeated ditections/advices by the ft) -I/C, DIGP,Rampir did not 
think it proper to interfere or set aside the remarks. 

3. 	 Aggrieved with the decision 	of DIGP, Shri 
G.Radhkrishnan, Pharmacist has preferred an appeal to the 
undersigned through DIGP, Rampur for expuncticxi of remaining part 
of the aiverse remarks. 

It 



- 

4. 	I have gone through the appeal and all other 
/ 	 relevart rords of the alx)ve pharmacist and comments offered 

DIGP, CRPF Rampur. After careful examination of the case, I 
•  come to the conclusion that the adverse remarks made by the 

Reporting Officer are not based on adequate facts as these are not 
suLtantlated by the cbcumentary proof. Issuing one letter after 
another within onemonth shows vindictiveness on the part of the 
Reporting Officer. jit to fix-up the irdividual, whereas the 
Reporting Officer should have taken some corrective measures, 
which is not cbne in this. I, tFrefore, lreby order expunction 
of the remaining part of the adverse remarks as mentioned above at 
para-2 (a) and (b). 

TIL\K I(AK ) IPS 
ICP ,CS , CRPF ,U 1Q<NYJ 

No.A.XII .3/97-cs-PA 	 Dated, the) Dec.'97. 

Copy forwarded to : - 

The 	D1GPQPF,Rani1xir 
No.R.XII.1/97-ST dated 
action. 

The kidi. DIGP ,GC-QPF, Ramçur-IJP. 

Pharmacist 	C . Radhkrl shnan, 	GC-{RPF, 
thrxigh Addi.DIGP,CC-QWF, Rampur-UP. 

- 	•Th 
(PRITi SII'H) 

kldl .DICP(AIJM) ,CS,GRPF,U(W 

YM 

- 

 

 

 

w.r.t. 	his 	lett 
21.11.97 for necessary 

Rampur-UP 


